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Order of The Tribunal

Heard Learned Counsel for the applicant and Learned
Counsel for the respondents.

Ld. Counsel for the respondents submitted that
respondents are considering the matter. In view of the
above submissions the OA is disposed of at this stage
with direction to Respondents to consider the case of the
applicant for grant of Family Pension as per the extant
rules by passing a speaking and reasoned order, copy
of which shall be communicated to the applicant
withintwo months from the date of receipt of the
receipt of copy of this order.

It is made clear that we have not expressed any opinion
on the merit of this case while passing this order.

The O.A. is disposed of accordingly . No costs.
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